GOVERNMENT OF INDIA
MINISTRY OF LABOUR AND EMPLOYMENT
LOK SABHA

UNSTARRED QUESTION NO. 2329
TO BE ANSWERED ON 31.07.2017

LAW FOR SECURITY GUARDS
2329. SHRI KANWAR SINGH TANWAR:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a)whether there is any law to regulate the appointment and service
conditions of the security guards hired by the private security
agencies and if so, the details thereof;

(b)whether the Government is aware that most of the private security
guards are reportedly being exploited by their employing agencies;
and

(c)if so, the details thereof along with the steps taken by the
Government to ensure fair wages and better working conditions to
the private security guards?

ANSWER

MINISTER OF STATE (IC) FOR LABOUR AND EMPLOYMENT
(SHRI BANDARU DATTATREYA)

(a): Officers of the Central Industrial Relations Machinery
(CIRM) are administering the Industrial Employment (Standing Orders)
Act, 1946 which defines certain conditions of employment in industrial
establishments wherein 100 or more workmen are employed or were
employed on any day of the preceding 12 months, in respect of
industries and establishments including private security agencies
coming under Central Sphere.

(b) & (c): CIRM Officers are regularly conducting inspections under
various labour laws of the establishments, including the inspections of
security agencies working in the Central Sphere for ensuring fair
wages and better working conditions to the security guards.
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